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HALF-AN-HOUR DISCUSSION
IvroRL OF  ANTIBIOTIC DRUGS 1ROM
Uusa

MR. CHAIRMAN: We now take up
Half-An-Hour Discussion.

Shri Jyotirmoy Bosu.

SHRI JYOTIRMOY BOSU (Dia-
Mond Harbour): Mr, Chairman,
Sir, il is a very serious matter and I
would call it g corporate crime of the
century by which American multi-
national drug firms are exporting most
dangerous drugs to different coun-
trie: including India.

I convey my thanks to a monthly
Journal published from  California
named “Mother Jones”. It hag re-
vealed facts which arc devastaling,
unbelievable and most revealing and
1t is namad as “The Corporate Crime
of the Century”. and the name of the
feature reveals its contents itself.

The United States multi-national
and tycoons and sharks sell to the
third world, special'y to India, ship-
loads of defective medical devices,
lethal drugs known as Carcinogens,

(HAH)

Toxic pesticides, etc. These are con-
sidered to be prohibited and unfit for
Americans themselves,

I read out some extracts from that
It is very important. I quote:

“It involves.. . $ 1.2 billion worth
of unsafe goods overseas every year;
the United States Export-Import
Bank, which finances large dumps.”

It says:

“400 lraqis died in 1972 and 5000
were hospitalised aftar consuming
the by-products of 8000 tonsz of
wheat and barley coated with an
organic mercury fungicide, whose
use had "been banned in the U.S.

An undisclosed number of farmers
and over 1000 water buffalos died
suddenly in Egypt after being cx-
posed to leptophos, a chemical pesti-
cide which was never registered for
domestic use by the Environmental
Protection Agency (EPA) but was
exported to at least 30 countries,

z‘:\ftvr the Dalkon Shield intrau-
terme device Kkilled at least 17 wo-
men in the United States, the manu-
facturer withdrew it from the do-
mesti- market. It was sold overas
after the American recall and is still

in commaon use in some count-
ries..

And perhaps also in this country,

Therc are so many other cases. It
says;

“A synthetic male hormone, which
was found to stunt the growth of
American children, is freely avail-
able in Brazil, where it is recom-
mended as an appetite stimulant for
children. ..”

No doubt, India is on the list, there
also.

“An injectable contraceptive ban-
ned for such use in the United
States because it caused malignant
tumors in beagles and monkeys, is
sold by in 70 other countries where
it j; widely used in U.S.—sponsored
population control programs.
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Most dumps, however, are prefor-
meq quietly, the product moving
unnoticed in the fast flow of normal
trade between nations. And dump-
ing is not limited to chemicals a}ld
consumer products... Even entire
technologies are dumped. Nuclear
power, which seems certain to
receive a ‘hazardous’ classification
before long in the U.S, is today
being dumped on energy-starved
nations like the Philippines and
India.”

““India™ is
further says:

“Early in our investigation, how-
ever, we discovered that exposing
dumpers was more challenging than
we thought it would be. ‘That are
really smugglers’ said one of our
team in a story meeting. ‘The only
difference between drug smugglers
and dumpers is that the products are
usually moving in opposite direc-
tions.””’

“There i3 another difference: the
government protects dumpers...”

Here, I would like to ask the hon.
Minister to enlighten us as much as
possible, Does the hon. Health Mini-
ster know that the black and white
T.V. poses radiation hazard? The
colour T.V, poses much greater radia-
tion hazard. It has been proved by
an experiment conducted in the Pris-

clearly stated here. It

ton University in America. Why is
it that the Government is going
in for colour T.V.? We do not

know.

“...government protection afford-
ed to dumpers goes way beyond this
kind of cover.

Although the botiom line motive
is always profit, hazardous products
are dumped to solve different pro-
blems. For non-manufacturers—
wholesalers, retailers, brokers, im-
porters,...” etc,

We_ would like the Hon. Minister to
enhgl?ten us as to what is happening
40 this country—how it is going,
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The Tribune, which is one of the
leading and oldest papers of the coun.
try has done a magnificent job and
has stated: in the Editorial of 2nd
January 1980:

“It is, therefore logical to con-
clude that when such ‘“‘unsafe”
products cannot be exported, the
Indian subsidiaries of these multi-
nationalg engage themselves in pro-
ducing them locally. What is worse,
the hold of the foreign private capi.
tal on Indian industries, including
drug firms, has not relaxed despite
the enactment of the Foreign Ex-
change Regulation Aect”.

You can try to get a copy of 2nd
January 1980’s Tribune.

Three giant U.S. multi-national
firms had to withdraw five hundred
products,—pesticides etc.—from the
U.S. market under pressure, but ex-
port to the third world, including
India, continued. The U.S. President
has absolute power, only through an
executive order, to stop this dangerous
game with human life, but he did not
do it. He does not propose to do it
either because of the so-called U.S.
balance of trade—berause hiz justifi-
cation is that the trade deficit is 25
billion dollars a year. The U.S.
President can put this on the commo-
dity lists, making exportation illegal.
But Mr. Carter except mumbling a
few words, did nothing:

“Carter has mumbled a word or
two about, the ethics of exporting;
he clearly does not consider the use
of safe products a human right for
non-Americans, In fact, his actions
on this matter have pleased the
most  conservative pro-dumping
forces,

They are supposed to be our friends!
Now we come to another quotation:
“...foreign governments are noti-
fied whenever a product is banned,
deregulated, suspended or cancelled
by an American regulatory agency:
The notification system is handled
by the State Department, whose
policy statement on the subject
reads:
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‘No country should establish itself
as the arbiter of others’ health and
safety standards. Individual gov-
ernments are generally in the best
position to establish standards of
public health and safety.

Based on this judgment, an un-
wieldy and ineffective notification
procedure allegedly places announ-
cements in the hands of the proper
foreign government officials, telling
them g certain drug has been found
to be toxic or that babies have
strangled in particular brands of

cribs.”

“In fact, the countries where
most 0of our banned and hazardous
products are dumped lack regula-
tory agencies, testing laboratories or
well-staffed customs departments”.

So, this is the position. We are buy-
ing products which are nothing but
poison. And then, Sir, it says:

“Global corporations, with their
worldwide network of subsidiaries,
high technology and marketing sys-
tems, far oqutstrip the puny regula-
tory efforts of a government that
considers corporate crime a minor
nuisance at worst.

Dumping must, be clearly defined
by statute and one term, such as
‘illegal for export’ should be appli-
ed to... products found to be too
dangerous for use... anywhere.

... the benefits fay outweigh the
risks in other countries—for exam-
ple, certain drugs used to treat tro-
pical diseases or pesticides used to
kill the malaria-carrying mosquito.
In such cases, when the foreign
government is apprised of the risk,
the products should be cleared for
export to that country only.”

1_can lend the article to the Hon.
inister.

Then, again:

“Germany dumps at least as many
toxic pesticides....and no nation
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on earth can match Switzerland for
dumping baby formula. However,
the assumption that foreign buyers
will import known toxins and re-
cognised lethal products from one
country when they can’t get them
from another is patently ridiculous.”

“The U.S. government and U.S.
drug companies maintain a syste-
matic and intentional  double
standard for the sale of contracep-
tives. Unsafe IUDs, dangerous
high-estrogen birth control pills...
ete., etc.

It is a very, ver, serious matter. Im
fact, we are playing with the lives of
the people.

MR. CHAIRMAN: Please try to
conclude.

SHRI JYOTIRMOY BOSU: 1 will
take a little more time.

MR. CHAIRMAN: I thought your
notice was about anti-biotic drugs...

SHRI JYOTIRMOY BOSU: Who
says I am not talking about that?

SHRI K. P. UNNIKRISHNAN
(Badagara): He is emphasizing on
ICUD.

SHRI JYONIRMOY BOSU: “Ban-
gladeshi Baby Blues”.

“There used to be a joke that an
aspirin could keep you from getting
pregnant—if you held it between
your knees. Now, there is a new
twist; birth control pills can help
you get pregnant—if you take them

as part of one of AID’'s Third
World ‘contraceptive inundation’
programs.

“The inundation strategy means
that every woOman can get pills,
whether she needs them or not,
About 90 per cent of the women
receiving AID pills in Bangla-
desh...” etc., etc,

“Dr. Henry Mosley, a john Hop-
kins University professor, who has
studied AID’s inundation approach
in Bangladesh believes that the pos-
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sibility of a pill-induced population
explosion is ‘a matter of some con-
cern’.”

That is how those American giants
are marketing the most dangerous and
fatal things which they cannot sell in
their own country. Such is the case
with UK., Germany Switzerland and
many other Capitalist countries.

Against one, for example, Upjohn
Company, there are serious charges.
There are other such companies also.

I will come since you have rung
the bell, to the important things.

“There has been a tendency in re-
cent years...” The American Cyana-
mid and Pfizer also.

“...for producers of pu.st cides or
other banned and heaviiy rest:ioted
products to move 'their production
facilities abroad. For years, Hercu-
les Inc. has produced toxaphene in
Nicaragua, and American Cyanamid
Co., announced it has buiit a pesti-
cide plant in Brazil...”

That is how they are operating. It is
horrifying to hear.

I was agway to Calcutta and a man
from pfizer Companv, called shah.
came Lo my house, and because he
could not see me, he left g letter try-
ing to pressurize me, trying to muslead
me. I have given notice of a privi-
lege motion against him. It is a very
servious matter, That is how the
multi-nationals are operating—thro-
ugh lobbies and pressure lobbies.

AN HON. MEMBER: It is better
not to go tp his house.

SHRI JYOTIRMOY BOSU: I would
like to ask the Minister how many
times he has been intimated by the
U.S. Government, the German Gov-
ernment and the Gowvernments in
other capitalist countries about the
undesirability of the use of certain
drugs and gadgets.

There iz a U.S. Senate Committee.
This is form the Lok Sabha Debates,
11th April, 1878, page 203;

AUGUST 4, 1980

drugs from USA
(HAH) )
“Over-charging by U.S. Pharma.
ceutical companies and cases fileq
in U.S. Courts:

416

“Following the report of 4
Committee of the U.S. Senate, jt
came to the notice of the Gov.
ernment of India in 1969 that six
U.S. drug companies, Namely,
Pfizer, Cyanamid, Squibb Bristol
Mayors, Upjohn and Olin had
allegedly entereq into a conspi-
racy in concerted price fixation
of certain Broad Spectrum Anti-
bioticg and thereby haq over-
charged the domestic ags well gg
the overseas purchasers of the
same during the period 1954—&6T,
Governmenyt of India had fileqd a
civil guit in U.S. courtg against
all the six companies on 11ih
October, 1974. The U.S. Supreme
Court hag ruleg that a foreign
Wation ig alsp a ‘person’ within
the meaning of the Clayton Act,
enabling the nation to sue for
damages. Damage  brief  will
have to be fileq in the U.S. couris
by the Government of India.”

I would like the Minister to reply
as to what has happened to this case
anq what the present position is.

I come to thig loot by the compa-
nies—I will not take much time; I

will take twg more minutes. Remit-
tances abroad.. .,

MR. CHAIRMAN: You have al-
ready taken 15 minutes.

SHRI JYOTIRMOY BOSU: 1 will
take two more minutes. It ig nice to
see you in the Chair for the first
time.

MR. CHAIRMAN: That means, you
are not in the House many times.

SHRI JYOTIRMOY BOSU. ‘Chair:
and ‘House’ are different—‘elevated
and ‘downgraded’.

‘“Remittances abroad by way of
imports. dividends, royalty an.d
others and exports of Indian sUI?Sl‘
diaries of foreign companies during
1978-79."

Come to the American
Pfizer Ltd.

company
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Iﬁﬁtifrd 1978-79 in lakhs.
Imports . . . . . . . . . Rs. 52' 15
Dividend . . . . . . . . . . Rs. 87-88

Technical fee & interest . . .

Tota.l Outﬂow . . - o
Exports of Indian subsidiaries .

lo-, b GCe.
Ay idd”

Total outflow
Exports . . . . .

Ciba Geigy of India

Total outflow . . -

Exports . . . . . .

UK firms

Alkali & Chemicals Corporationo f India Ltd.
Total outflow . . . .
Exports . . . . .
Boots Co. (India ) L.

Total outflow . . .

Exports . . . . .

Burroughs Wellcome & Co. (India) Pyt. Lid.
Same situation.
Glaxe Laboratories

Total outflow . .
Exports ., - . . . .

. . . N . Rs, 0°gI

. . . . Rs. 140°94
i . ; . Rs, 5820
- . - « Rs, 14*70

. . " . R’- 5’53

. . - Rs. 44916
. . . Rs. 61-82
. . . . Rs. 369"44

. . Rs, 14°%6

a . 3 . Rs. 203 76

. . - Rs, 47" 44
. s . . Rs. 239-44
. . Rs. 176-34

—

Then there are the May & Baker, Whiffens India Ltd.,, Cyanamid India Ltd., Parke Davis,

Wyetch Laboratories, etc. etc.

I come to the profits of Pfizers. In
1976.77 their assets were worth Rs.
2381.09 lakhs. In 1878-79 it sharply
rose to Rs. 2685.68 lakhs. Their pro-
fits in 1976-77 were Rs. 664.68 lakhs
and in 1978-79 it jumped to Rs.
732.98 lakhs.

I would also like the hon, Minister
%o tell us what steps has he taken
8gainst those who overproduced their

products—produced beyond  their
licensed capacity, I would expect
that you will give the correct facts
and the truth in your reply.

Thank you, Mr. Chairman, I would
very much like to see you again in
the Chair.

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL~
FARE (SHRI B. SHANKARA-
NAND): The hon. Member has made
a very wide study regarding the mis-
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chiet of the foreign multi-national
companies. He has produced many
things before the House for which
the House must be very seriously
concerned. He has gpoken about
posticide and . . .

SHRI JYOTIRMOY BOSU: Anti-
biotica,

SHRI B, SHANKARANAND: I will
come to that. Posticides and mostly
the toxic pesticides. Then he spoke
about the health hazard by radiation
by black and white TV and colour
TV. He has gpoken about all sorts
of exports by these multinational
companies.

Though he hag revealed many in-
teresting facts about the foreign
companies, he did not bring out the
expecteg information which we were
expecting that he would reveal some-
thing) about the US dompanies re-
garding the export of their gnti-
bioties to India becauge the half-an-

hour discussion mainly .pertains . to
that_ ...

SHR1 JYOTIRMOY BOSU: I have
said it. You kindly give ug the reply
on the case that wag filed in the Sup-
reme Court on 11th October 1974
under the Clayton Act. TIf you give

a reply you will cover a big, big field
of anti-biotics.

SHRI B. SHANKARANAND: 1
do not dispute the fact that he has
brought it to the nctice of the House.

But since the discussion raised in
the House mainly pertaing to the
question of anti-bictics, to keep it
distinct and straight, I should say
that we have not been importing
much from the United States. As far
asg antibiotics are concerned, at the
moment, I must 1eil you the things

which we have been importing from
thes U.S,

Sir, the total value of the anti-
biotics importeg into the country
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during the last three years, that is
for 1977-78, 1978-79 and 1979-80 was
Rs. 17.02 crores, Rs. 17.80 crores and
Rs. 22.20 crore respectively. It may
be seen that as against this total
value ogf imports, the value of ant;-

. biotics drugs that have been impor-

ted from U.S. constituted only about
4 per cent in 1977.78.

SHRI JYOTIRMOY BOSU: What
about those producing under licen-
sing by M/s, Pfizer—how much are
they allowed to produce under the
licensing? (Interruptions).

SHRI B. SHANKARANAND: 1In
1978-79, it was about 0.6 per cent, in
1979-8C it wag sbout 2 per cent. The
anti-biotics imported 'from U.S. are:

1. Neomycin sulphate;

2 Centamycin sulphate;

3. Ccloremphenycol Powder;
4. Streptomycin gsulphate;

. Polymycin;

5

6. Bacitracin;
7. Triacetyl Oleandorycin;
8

Erythromycin Stearate, etc.

Sir, 18 consignments of the: anb-
biotics were importeq from U.S
during the last three years and, of
these samples were drawn... (In-
terruptions).

SHRI JYOTIRMOY BOSU.: W!mt'
is the production under their licensing
within India?

MR. CHAIRMAN: Let him complete’
his reply. We are running against
time.

SHRI B. SHANKARANAND: Of
these, sampleg were drawn for test
from 10 consignments and found to b®
of standard quality, they were mail”
ly the products of well known mant
facturers, such ag the Pfizers, the
Sherring Corporation, Upjohns and
Abbotts. Mainly, these are the co™
panies which are producing antibio-
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ties. And we have been importing
them. I wish hon. Members should
have been able to bring something
which directly affected the Indian
people. .. (Interruptions) About anti-
biotics, I am saying. He did not speak
anything about antibiotics.

SHRI JYOTIRMOY BOSU: What
happened ta the petition of 1lth
October filed before the court? And
I put tg you the question; Foreign
governmentg are notified whenever an
antibiotic js banned, deregulated, sus-
pended. .. (Interruptions)

SHRI K. P. UNNIKRISHNAN: This
relates to the Drug Control Regula-
tion. That is the main thrust. Other-
wise, we would have gone to the Pet-
roleum and Chemicals Ministry. I am
sorry the hon. Minister has not fol-
lowed the argument of Shri Bosu be-
cause he ran gt such speed that per-
haps it was diffieult for him {o follow
his argument. But the main thrust
of what I have been able to understand
is this it relates tp your Ministry in
terms of drugs control. So, his main
argument is that certain drugs, anti-
bioticg wand other products are being
produced here which are not allowed
to be produced by the same companies
elsewhere. You have to give an answer
to that.

SHRI JYOTIRMOY BOSU: Sir, I
must seek your protection. I have
put a specific question. Foreign gov-
ernmentg are notifieg whenever certain
antibiotics are banned and so on. I
want to know how many times India
has been jnformed by the Governments
In the USA, West Germany, Switzer-
land ang Italy?

MR. CHAIRMAN: The hon. Minister
may please deal with that.

PROF. MADHU DANDAVATE
(Rajapur); What about import of
cthemicals? (Interruptions)

\ MR. CHAIRMAN: The hon. Minister
as already noted it.
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SHRI B. SHANKARANAND:; I can
understand Prof. Dandavate speaking
always in chemicals anq physical
terms, becauge that it his profession.

MR. CHAIRMAN: What the hon’ble
Member wants to know is whether
Government has any policy with re-
gard to controlling the importatjon or
manufactyre of these drugs.

SHRI B. SHANKARANAND: As
far as Health Miistry is concerned we
came into the picture as far ag testing
part is concerned for human consump-
tion in this country. Licensing ig not
the concern of my Ministry.

MR. CHAIRMAN: What is being
asked is: Whether it has been found
to be dangerous or not?

SHRI B. SHANKARANAND: Sir, it
ig a very important question because
anti-biotics are used here in this coun-
try for the health of the people. So
far as the experience of the Health
Ministry is concerned...

SHRI JYOTIRMOY BOSU: Mr.
Chairman, I rise on a point of order.
My point of order js that in Half-an-
Hour discussion specific questions are
asked. I have put a specific qugstion
that in the United States legislature
have devised a system whereby foreign
governmentg are notified whenever a
product ig banned, suspended or can-
celled. .. (Interruptions). I would
like to know on how many occasions
you have received intimation from
United States of America, West Ger-
many and other countries which
export drugs and chemicals from this
country.

SHRI B. SHANKARANAND: I can
only say that since the matter under
consideration before the Houge is
mainly concerned with anti-bioticg the
Government of Indig ig not aware of
any banned anti-biotics and .the ques-
tion of information by the United
States government to the Indian gov-
ernment does not arise because no
anti-biotic has been bann&d LYy the
government—the one which we are
importing. So, the question doeg not
arise,
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AN HON’BLE MEMBER: The ques-

tion is about exporting.
(Interruptions)

SHRI JYOTIRMOY BOSU: Sir, it
is my fault. I have not been able to
explain. There is a law which says
that United Stategs government have
to notify foreign governments when-
ever a product is banned (Interrup-
tions)

SHRI B. SHANKARANAND: There
is a wide range of drugs and anti-
‘bioticg form a very small part of it.
1 am not concerned with... (Inter-
Tuptions)

MR. CHAIRMAN: 1t is a very im-
portant matter. Let us give a patient
hearing to the Minister.

SHRI B. SHANKARANAND: Sir,
under the provisions of Drugs and
Cosmeticg Act contrpl over the im-
port of drugs is exercised by the
Central Government. For thig pur-
pose imports of drugs into thig coun-
try are restricted only to certain spe-
cific points of entry. Offices of the
Central Drugs Standardg Control or-
ganisation have been set-up at the
ports of Bombay, Calcutta, Madras,
Coehin gnd Vishakhapatnam and these
offices exercigse control over the quali-
ty of imported drugs by drawing
samples from the imported consign-
ments and having them tested.

Here I may mention that a number
of anti-biotics have been canalised
through the State. Chemicalg and
Pharmaceuticals Corporation of India,
a subsidiary of the State Trading Cor-
poratoin and the value of anti-biotics
imported during the last year is about
80 per cent... Thig I am giving as
additional information because my
friend has not raised any relevant
issues. The House may think that
I am giving something elge which has
not been asked by the Member but I
am purposely giving the information
because the hon'ble Member did not
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raise anything about the gnti-biotics
in the House.

SHRI CHINTAMANI JENA (Bala-
sore): Sir, I rise on a point of order.
This is Half-an-Hour discussion and
Started at 5.30 P.M. Please see Rule
55, sub-rule (5). It is already 6 O’clock.
I want g guidance from you. Is it to
be discussed for 30 minutes only or
more than that? I want a categorical
ruling from you. Sir, what is happen-
ing here? In the Assemblieg and here
also half gn hour means half an hour
and this discussion should not go on
for more than half-an-hour. I request
you to give a categorical ruling on thig
point.

MR. CHAIRMAN: I think, ysually,
the practice is not to raise such ob-
Jection until the subject is over. I
am sure the hon. Member doeg not
press for it. I now call Mr. Chitta
Basu to put a question.

SHRI CHITTA BASU (Barasat):
Mr. Chairman, Sir, my question will
be very specific gnd I want an answer
which will also be specific. The Minis-
ter has admitted that we are import-
ing anti-biotics from the United States
of America. He has given certain
figures also. Now, Sir, my question in
this regard is this. There are general
apprehensions throughout the country
that the multinationals of the United
States of America dump medicines
and drugs which are not fit tp be
consumed in their own country, on
developing countries and under-deve-
loped countries. And India is one such
country where such dumpings take
place In view of all this, may I know
whether Government proposes to take
any steps by which we can do away
with the import of such drugs from the
United States of America? Do they
propose to impose certain strict restric-
tions on the question of getting me-
dicines and drugs from such multina-
tional? This ig number one. And
the facts according to me are these.
The import of drugs goes on increas-
ing. I wil] cite some figures. In 1976-
77 the import of drugs in general was
of the order of Rs. 82 croreg, It has
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gone up to Rs. 130 crorves in the year
1978-79. That means, impart of drugs
from foreign countrieg has increased
by about 100 per cent. Therefore there

is regular and steady increase in im- -

ports. On the other hand, the pro-
duction of indigenoug drugs is not at
a level which is commensurate with
imports. Indigenous production rose
from Rs. 150 crores in 1976-77 to
Rs. 200 erores in 1978-7%, an increase
of 33 per cent, whereas, import has
increased to the extent of 100 per cenf.
In view of this, it is clear, our de-
pendence on foreign drugs goeg on
increasing. According to my figureS;
the dependence on imports was 35
per cent in the year 1976-77 and it bas
gone up to 45 per cent in the year
1978-79. There is a propensity on the
part of the Government to meet the
requirementg of drugs by importing
more and more drugs from outside
the country. Would the Government
take steps to see that importg ar®
curtailed and indigenous production is
increased and self-sufficiency in tH®
production of drugg is attained? These
are my questions.

SHRI JANARDHANA POOJARY
(Mangalore): Sir, I will not ela-
borate. I will just put questions. First,
I want to know whether the Govern-
ment is going to bring a comprehen-
sive Bill on drug abuse. Second ques-
tion is: whether the Government is
going to introduce partial decontrol of
drugs and the third question I would
like to ask is whether the Govern-
ment ig thinking of giving exemption
in customs duty on the imported anti-
biotic drugs. My last question is whe-
ther the Government is going to pro-
vide antibiotic drugs at a reasonable
price. Wild allegations have been
made saying that the Indian people
have been used ag guinea-pigg for
conducting tests of these foreign drugs.
I would like to know whether steps
have been taken to prevent such tests

on Indian people. These are my ques-
tions.

st Tw feorw qremT (FRIGT) ¢
AR Aw F I sTofeFw g A ¥

(HAH)

forg Y 1% ¥ eaht Y § 1 Fegearr
arafera R favadt o & | saFT e
fasm=e § | w9 ¥ aaw 9 g
Taraw #7 97 O § 8% s 51 Wy
G | 39 ¥ ag oIr qar g 5 faan
wiefawi 38 a7 @ ¢ fafoq ok
IAFT JATET uT @r§ | faafaa &
FT F1§ IR TEY GHT 197778 ¥
ag WY 39 W FE AT F | WA 9F av
oy w7 74q7 § O Tfgfer & fag sare
Fdgd R S A M EmgEa & fag
WFY daEdW, T F § g7 AT
TZAf &Y AT F1 U e N
O A AEF 1w wiw 52 Am
9 39 £ fa Ifafes & fazmic A
Fifar &7 & vgor & g1 &% fagy v
g A 5% 1978-79 & W famd
¥ arfufegs saRaE mww @& #
qTET & |

Td TTHE qY GORIT ST g fr
THTR TET S[TRF g &1 mMAT § ;T
TH £ R E #WIT Y avE gt & fa.
g9 38R AT ¥ |17 g a7 R ¥ |
ag falarwra & | & wew q@AT STEar
g

BAIR 4gT UF dg I w1 § |
3W AT TG A% FT £ § 1 agT @
zargdt 9T, ¢ dl amifrag o g
ta2et ¥ T s & M @ owT faad
fasiq &1 § & a1 98 Qg am€ 7€
? wfe gak W ¥ F @i 9w @
g 3T INET fear srar @, G
¥t ? R AR T fr foos aTe
fazawis ¥ g #q wrze fuogr oy
o7 7 @< et ¥ fagiw fa ag dwie
AT A1 SERT ol § Wk wex
feadre 2wt & ST T AN §¥ @7
qRTET FwET ¥ 9V gw R A
M Y ¥ 37 A &Y 0@ A F s A
TN IHE § | M e fafaeedy
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g ulx o 3w fafaeedy ® Qa1 wrem
qear § fe g At & wrow ¥ wnfede
%Y ¥ | fegmara 78 amgfza fafads
o graq faensae § | ST 9T 1954
# oY T wOT s94T @9 fwgr 90
W IFFT wwrar qr | faqg  wfa
fer 28 @aw @ A ar @ €
fagwt & ¥ wro TH}FAT &7 WO
7 & | AT 77 WY S & fw 2w
X F A TmEAT F oW ¥
TUTHA KT 7AW & f& agi g 7o
gAYt -9 Y & | gD fEaarw "9
FrE eXAE aF @ § 1 gt W
TIHE T FY AT T &I F' aFY
AN A E & T ARAT T
fgrgzar ¥ smg W98 9% gdY amifas
uifagt & gfae g «1% it arg
iR famr 1 § A1 2 AT 3Ty @
FraaT g 7

farwi & foa zargal qx QF semr
JY TE & ITET AT TIAT TV THS A1
|/ ITT FT F7 IR ? SAaA % gaTSAT
fam Fr w2d & o faT o< fadyi §
U T A 7€ § o AR AZF 9w
T T AW FHTAT I @ g, JaF
FRA ATTH GSF A FLIAT FGT &
@Y, TE AT A T | w19 & AU
fre a3 &1 & 331 A9 fax
*TREAT TN gafe gray s ¥
Far srfe g% ¥

SHRI B. SHANKARANAND.: Sir,
the hon. Members, including Shri
Chitta Basu, I would not say have
merely repeated hon, Member Shri
Jyotirmoy Bosu's arguments, because
they have said something else also,
but only about the drugs in general.
May I again say that today’s half-an-
hour discussion is about the antibio-
tics; it is not a discussion about the
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drugs in general. They do not ask
anything about the antibiotics. What
can I say? ... (Interruptions),

SHRI JYOTIRMOY BOSU: I have
said, but if you have not understood...

SHRI B. SHANKARANAND: I have
understood. The hon Member said
about the dumping of the drugs .

SHRI K. P. UNNIKRISHNAN:
Antibiotics,

MR. CHAIRMAN: You may read
those guestions as relating to antibio-
tics and deal with them.

SHRI B. SHANKARANAND: I do
not say that it is not a drug. The
term ‘drug’' covers a wide range. The
hon. Member should have brought to
my notice any antibiotic drug which
has been banned in USA and has been
dumped in this country. I would
have understood that. I am not at
the moment concerned with other
drugs ... (Interruptioms).

A question was asked if we could
do away with such imports. Sir, no
drug can be imported in this country
and can be prescribed for the patients
unless it is certified by the Drug Con-
troller of Indjg that it is safe for con-
sumption. If the hon. Member has
got any information that a drug with-
out the certification of the Drug Con-
troller is being used or experimented
upon in this country, we will certain-
ly taken necessary action if it 1is
brought to our notice.

SHRI JYOTIRMOY BOSU: Sir, he
has still not followed the line of argu-
mentg in relalion to the antibiotics.

“MR. CHAIRMAN: He has under-
stood; he is answering in his own way.

SHRI B. SHANKARANAND: 1 have
understood. Shri Poojary asked
about the Government’s intention of
bringing forward a comprehensive bill
for this. At the moment, the Govern-
ment has no such intention of bring-
ing any comprehensive bill based
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on thhe allegations of the hon.
Members made in this House unless
the Government have some factual
information and come to the conclu-
sion that the present policy of the
Government is going  against the
health of the nation. Then, we will
definitely take steps in bringing a
bill if we find it necessary.

Shri Poojary also asked about
exemption of customs quty on antibio-
tics. We have already said that there
is exemption on life saving drugs
which are certified as essential for life
saving. Shri Poojary also mentioned
that many drugs are being used on
Indians as guinea-pigs. Oof course.
Mr. Jvotirmov Bosu made this allega-
tion some time ago, in the House also.
I had said@ that no drug was being
made use of for the purpose of
research, ag if Indians were being
used as guinea-pigs,

Shri Ram Vilags Paswan Shastriji

has asked about the production of
anti-biotics at Pimpri. (Interrup-
tions) i v sl

AN HON. MEMBER: He is not a
Shastri.

SHRI B. SHANKARANAND: I am
sorry. I wish he becomeg a Shastri.
I can give him a degree of ‘Shastri’,
being the Education Minister. He
read out some extracts from, I think,
an annual report of the Pimpri fac-
tory of Hindustan Anti-Biotics. The
manufacture sale and distribution are
not the work of the Health Ministry.

MR. CHAIRMAN: 1t is of the Min-
istry of Petroleum & Chemicals.

SHRI B. SHANKARANAND; Still
1 am willing to say ...

"SHRI K. P. UNNIKRISHNAN: You
have something to do with drugs, I
Suppose,

GIWGIPMRND—L—1806 LS— 13-10-80—g80

(HAH)
SHRI B. SHANKARANAND: Defi-
nitely; I have to do. I can only look

into the suggestions made by the hon;
Members in g case.

!ﬂmh ?;a'::rm
CLERLE 1 T & " g=i-
Trifeay fafaee fooft & g afc @
Toet g Pt ot sy &°, aEmert
W W UERTAd giaT & 99 F HrOw
g & P% X At ¥ @we Syeew
TR/ E W AW R aw g qhae

s Bk
AT I a8 qeT '
wmwm%m@%
T F W ! YT qF FPUE TR

—

44

EE
2
3
A
H
F

SHRI B, SHANKARANAND: I do

adulteration
has any relation with the manufac-

ture of drugs, is a different matter.
Whether you produce in bulk or pro-
duce much more than what you want,
if adulteration ig to take place, the
business people will take advantage
of this adulteration. It has nothing to
do with this. But if it is due only to
the shortage of manufacture, Govern=
ment will look into these matters,

MR. CHAIRMAN: The House now
stands adjourned till tomorrow.

18.18 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
August 5, 1980/Sravang 14, 1903
(Saka).



